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 fixation  of  Fair  Selling
 Price  of  Antimony  Metal.

 (ii)  Government  Resolution  No.
 /6/78/Met.V  dated  the
 22nq  January,  976  notify-
 ing  Government’s  decisions
 on  the  above  Report.

 (b)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  as  to  why  the  docu-
 ments  mentioned  above
 could  not  be  laid  on  the
 Table  within  the  period
 prescribed  in  sub-section  (2)
 of  section  6  of  the  said  Act.
 [Placed  in  Library.  See  No.
 LT-099/76}.

 (2)  A  copy  of  Notification  No.  8.0.
 700(E)  (Hindi  and  English
 versions)  published  in  Gazette
 of  India  dated  the  17th  De-
 cember,  975  issued  under
 clause  2A  of  the  Iron  and  Steel
 (Control)  Order,  1956.  [Plac-
 ed  in  Library.  See  No.  LT-
 10200/76}.

 ‘Motor  Veuictys  (3rp  Parry  INsu-
 RANCE)  AMDT,  RULES,  975  AND  a  SraTe-

 MENT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  DALBIR
 SINGH):  I  beg  to  lay  on  the  Table—

 q)y  A  copy  of  the  Motor  Vehicles
 (Third  Party  Insurance)
 Amendment  Rules,  3975
 (Hindi  ang  English  versions)
 published  in  Notification  No.
 8.0.  223  in  Gazette  of  India
 dated  the  l2th  July,  1975
 under  sub-section  (3)  of  sec-
 tion  38  of  the  Motor  Vehicles
 Act,  989

 (2)  A  statemend  (Hindi  and  Eng-
 lish  versions)  showing  reasons
 for  delay  in  laying  the  above
 notification.  [Placed  in  Lib-
 rary.  See  No.  LT-0202/76].

 MAGHA  2,  897  (SAKA)  Messages  from  RS.  774

 ANNUAL  Report  or  J.I.T.,  MADRAS  FOR
 1974-75,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.
 P.  YADAV):  Ibeg  tolay  on  the
 Table  a  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Indian  Institute  of  Technology,  Mad-
 ras,  for  the  year  1974-75,  [Placed  in
 Library.  See  No.  LT-0202/76].

 2.03  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I
 have  to  report  the  following  messages
 received  from  the  Secretary~General
 of  Rajya  Sabha: —

 (i)  “In  accordance  with  the  provi-
 sions  of  rule  iIl  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 I  am  directed  to  enclose  a  copy
 of  the  Standards  of  Weights
 and  Measures  Bill,  ‘1976,  which
 has  been  passeq  by  the  Raiya
 Sabha  at  its  sitting  held  on  the
 5th  January,  1976.”

 (ii)  “In  accordances  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to
 return  herewith  the  Appro-
 priation  Bill,  1976,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  9th
 January,  ‘1976,  and  transmitted
 to  the  Rajya  Sabha  for  its  re-
 commendations  end  to  state
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the
 said  Bill.”

 (iii)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in


